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CENTRAL ADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH, KOLKATA 

(CIRCUIT SITTING AT PORT BLAIR)

Date of order: 27.3.2019No. O.A. 437/AN/2019 

MA 247/AN/2019

HorVbie Ms. Manjula Das, Judicial Member 

Hon’ble Dr. Nandita Chatterjee, Administrative Member
Present
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1. Shri Bipul Kumar Mistry, 
S/o. Late P.N. Mistry, 
R/o^GaraoharmaA/illage, 

^^ortBlair,

2-744 105.
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5. Shri Krishna Biswas,
S/or Late Ganesh Biswas 

R/o. Nimbutala,
Rangat,
Middle Andaman,
Pin-744 205.

6. Shri Mohammed Abdul Majid 

S/o. Late M.A. Khalique,
R/o. Dignabad,
Port Blair,
South Andaman - 744 101.
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J. Shri Barun,:Biswas,
* S/b.-Kalipada Biswas, 

R/6. Subhash Gram, 
Diglipur,
North & Middle Andaman 

Pin - 744 202'.

.. Applicants

' *VERSUS-

1. The Union of India
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For the Applicants : ^MiMSh^SSUBsel 0

li*N^AsKha(rff^unselFor the Respondents

ORDER (Oral)

Per Dr. Nandita Chatteriee, Administrative Member:
\0

The applicants have approached the Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

“(a) Leave may be granted to the applicants in terms of Rule 4, Sub Rule 5(a) and (b) 
of the Central Administrative Tribunal (Procedure) Rule, 1987 for permitting the 
applicants to join together and file this application as the grievance of the applicants are 
common in nature.
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To direct th£ respondent autHiorities to grant the grade pay of Rs. 4200/- instead 
of Rs. 2800/- at par with their counter parts who are working in the same department as 
well as in the other departments of the Andaman & Nicobar Administration.

(b)

To pass ah> order directing the respondent authorities to consider the case of the 
applicants and to grant the grade pay of Rs. 4200/- instead of Rs. 2800/-, -

To pass such other order or orders as this Hon’ble Court may deem fit and

(c)

(d)
proper."

A Miscellaneous Application, praying for liberty for joint prosecution of the 

O.A., is allowed on grounds of commonality in interest and cause of action, and,

2.

is disposed of accordingly.

is disposed of at the3. Heard Ld.

admission stage.

icante are working,applicants would submit that th"4. Ld. Counsel f;_ 
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d to be disposed of.the representations

within-a specific time frame.

Upon examination of documents, however, it is seen that only three of the

applicants, namely, applicant No. 1, 3 and 6 had preferred representations on 

20.9.2018 (Annexure A-6 to the O.A. colly.). Although there are seven applicants, 

representations from the other four are not on record. Ld. Counsel for the

applicants seeks liberty so that the other four applicants are permitted to prefer 

similar representations to the concerned respondent authorities.
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5. Ld. Counsel for^the respondent? does not object if the respondents are 

directed to dispose of the representations in accordance with law.

Accordingly, without entering into the merits of the matter, and with the

.y

6.

consent of the parties, we hereby accord liberty to the remaining four applicants

namely, Sri. Nos. 2, 4, 5 and 7 to prefer comprehensive representations to the 

competent respondent authority within a period of three weeks from the of receipt
■ - k . ' ' '
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of a copy of this order. The competent respondent authority, who is. the

respondent No: 4, namely, The^Supefihtehding^Engineer, Electricity Department,
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(Dr. Nandita cfiatterjee) 

Administrative Member
(ManjulaDas) 

Judicial Member
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